
IN THE CENTSAL ADMINISTRATIVE TRIBU-NAL:hYDERAB,J) BENCH 
AT HYD-ERABAD, 
CP.No,61/96, in 
CP.Ne.41/95 in 
OA.N04252/94. 

(2? 

Between: - 
1. MrsAmeeniKhatetn 
2, Mrs.Mehrunnissa Beum 

Mrs.flahb*xrb.Bee 
Nrs.P.Pajmavathi 

Date of orders- 7.1196. 

'40 	Applicants. 
MD 

.1. Shri.}t7.Bhaskara Rae"the Chief General Maniger 4. 
Telecom A?,Circle,HyderaaJ. 

2. Shri 3b3n Chrisostaxn, the Telecm District 
Manager, Nizámabad. 

Respondents. 

Cxznsel for the Applicants Mr,K,Vènkateswara Rae 

Counse,..for-  the Respondents: Mr.N.V,Ramana, cGSC. 

C3RA14: . 	. 	. 	. 
HON'BLE MR1JUSTIc2E M.G.CH4XJDHARI,VICE CHAIRMAN 

HON'BLiE sflRILRaNG/RMAN,MEMaER(XMMe) 

a 0 'b.1e TriUfl.al  Made the followin! orders- 

Mt,ic,-Venkateswari Rn for -applicants. Mr.K.Ehaskar 

Rio for respondents. 

The learnedstandifl!COUflSel states that the 

àrders have beeD issUed on 6.11.96 for payntnt of D.A. 

and tamily pension and arrears to the applicwits accordinç 

to their eutttltrneflt within a period of 15 days. Copy of 

the said stEer-- has bee& -supplied to Shri K.Venkateswara Rae, 

ShrilcVenkateswata Ra'3 does, nt preps the application in 

view of tKè said order • We make it clear that shea id the 
tespondents fall to srnply with the ori;inal order within 

a period of 15 days mentilsed in theotderdatt6 6 11.96, 
the-applicants will be at liberty to mention for issuing 

-notice of contempt . ptoceedifl!S straightway against the 
respondents and inthat event the C,nteinpt Petition will 

e allowed to revive. The CP.is  accordinclY disposed 

:- 	-• . - 	 DE-ØJfl REGISTR*(JtlDL) 


